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INTRODUCTION 

I, the Chairman, Standing Committee on Petroleum and Chemicals 
(1995-96) having been authorised by the Committee to submit the Report 
on their behalf, present this 14th Report on Action Taken by Government 
on the recommendations contained in the 5th Report of the Standing 
Committee on Petroleum and Chemicals (1994-95) (Tenth Lok Sabha) 011 

Demands for Grants 1994-95 relating to the Ministry of Petroleum and 
Natural Gas. 

2. The 5th Report of the Committee was presented to Lok S .. bha on 
22nd April, 1994. Replks of Government to all the recommendations 
contained in the Report were received 011 9th November, 1994. 

3. The replies of the Govcrnmcnt were considered by the Commiltcc on 
17th April, 1995. The Commiltee considered and ad')pted the Report at 
their silting held 011 17th April. 1995. 

4. An analysis of action taken by Government on the. recommcndations 
contained in the 5th Report (1994-95) of the Committee is given in 
Appendix II. 
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CHAPTER I 

REPORT 

The Report of the Committee deals with the action taken by the 
Government on the recommendations contained in the Fifth Report 
(1994-95) (Tenth Lok Sabha) of the Standing Committee on Petroleum 4: 
Chemicals on Demands for Grants 1994-95 relatina to Ministry of 
Petroleum & Natural Gas which was presented to Lot Sabha on 
22nd April, 1994. 

2. Action Taken Dotes have been received from the Government in 
respect of all the 8 recommendations contained in the Report. These have 
been categorised as foUows:-

(i) Recommendations/observations which have been accepted by the 
Government: 
S. Nos. 2 and 4 to 8 

(ii) Recommendations/observations which the Committee do not desire 
to puruse in view of the Government's replies: 
S. Nos. 1 and 3 

(iii) Recommendation/observation in respect of which reply of the 
Government has not been accepted by the Comminee: 
NIL 

(iv) Recommendation/observation in respect of which final reply of the 
Government is still awaited: 
NIL 

3. The Committee will now deal with the action taken by the 
Government on some of their recommendations. 
A. Completion of Projects 

Recommendation SI. No. 2 (Para No. 1.15) 
4. The Committee had notod that the actual annual plan expenditure by 

various PSUs under the Ministry which was Rs. 3395 crores in 1991-92 
increased to Rs. 11089 crores in 1993-94 whereas allnual production of 
crude oil had been stagnating at about 27 MT during the last 2-3 years. 
The Committee had been informed tbat with tbe completion of major 
projects concerning oil production, tbe production was e~cted to rise. 
The Committee had recommended the Ministry to ensure the timely 
completion of such projects so as to maintain the rising trend of crude oil 
production. 
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S. The Ministry in their reply have stated that in case the development 
schemes under execution and the new schemes sanctioned were completed 
in time, they expected the production of crude oil to rise from 32.S1 MMT 
in 1994-95 to 44.4S MMT in 1996-97. 

6. From tbe reply or the Ministry It HeIDI tbat the Go\1. hal Dot 
appreciated tbe concern expressed by the Committee "ltb reprd to various 
on-&oin& projects to enhance on productJoa. The Committee desire that the 
Ministry hencefortb Ibould call ;or quarterly PrGCrHI ftport about all the 
on-&oln& projects and review their posiUOD. ThiI exercise Ibould be dealt 
with aU seriOusnesl iD the Ministry by JivlDl DeCeISIlry dlrec:tloal to the 
ImplemeDtinl lIIendes• 

B. Economy in Pttroltum Stctor 
Recommendation SI. No.5 (para No. 2.12) 

7. In the context of overall economy in the petroleum sector the 
Committee had recommended that Ministry should instruct the PSUs 
under their administrative control to effect economy in their operationli in 
all possible areas viz. travelling, (including foreign visits) overtime allo
wance, excessive use of vehicles, office expenses etc. 

Reply or Government 

8. The Ministry in their reply has stated that they have issued necessary 
instructions to the Public Sector Undertakings and other organisations 
under their administrative control. 

9. The Committee ere bappy to Dote lbat In pursuance or their 
recommendations tbe Ministry bas Issued necessary lnstrudlons to various 
PSUI under theJr administrative control to take economy measures In their 
o~ratlons. The Commillee would, bowenr, Ub the Ministry to rollo,,-up 
theIr Instructions and apprise lbe Committee about the Impact or thfte 
Instructions. 



CHAPTER D 

RECOMMENDATIONS WHICH HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Recommendation Sl. No.1 (Para No. 1.15) 

The Committee Aote that the actual annual plan expenditure by various 
PSUs under the Ministry which was Rs. 3395 crores in 1991·92 increased to 
Rs. 11089 crores in 1993·94 whereas the annual production of crude oil had 
been stagnating at about 27 million lonnes during last 2·3 years. The 
proposed annual plan outlay for the year 1994·95 is Rs. 12252 crores. The 
Committee have been informed by the Ministry that some of the major 
projects concerning oil production are likely to be completed soon and 
from 1994·95 the productionn of oil is expected to rise. The Committee 
would like the Ministry to ensure completion of these projects in Sime to 
avoid cost escalations. The Committee also recommend that projects which 
are under cabinet approval should start within stipulated time so that the 
riSing trend of crude oil production is maintained. 

Reply of Government 

The production of crude oil in the remaining years of the 8th plan in 
expected to be as below:-

Year 

1994·95 
1995·96 
1996·97 

Crude Production (MMT) 

32.51 
38.37 
44.45 

These targets are achievable if the development schemes under execu· 
tion and the new schemes J;ecently sanctioned by the Government are 
completed in time. In order to ensure this. the Ministry is closcly 
monitoring the progress of these schemes/projects through the Ministry 
Monitoring Cell. Periodical reports about status of implementation of the 
projects are also obtained from ONGC. This issue also forms an important 
agenda item in the Half·Yearly Performance Review meetings of ONGC 
taken by Secretary (PNG). 

[Ministry of Petr.>leum & Natural Gas. O.M. No. G·2001111J94·Fin. I 
Dated: 9th November. 1994]. 

Comments of the Committee 

Please see para 6 of the Chapter I of the Report. 

3 



4 

Reco ........ tIoa SI. No. 4 (Pan .No. 2.11) 
The Committee find tbat as against the qrimated expenditure of 

RI. 2.79 crore. aD accoUDt of Secretariat Economic Services i.t. Salary etc:. 
for tbe Ministry" Staff for the year 1993-94, a. provision of RI. 2.7S c:rorea 
hu been made for the year 1994-95. TIt;, is reportedly at the instance of 
Plumn, Commiaaion whic:h pruned the Ministry', estimates of RI. 2.79 
c:rorea to RI. 2.75 crorea. The Committee would like the Ministry to take 
oec:euary effective meuurea in rcatric:tinl tbe expenses on item, like 
traveUin,. over1ime allowance, petroVdiesel consumption etc:. from the 
very beJinnin, 10 that the Ministry" budlet docs not exceed the 
projections made in Demand for Grants and at the lime time Ministry of 
Finance or Plannin, Commission need not be approached for supplemen
tary or additional GranU. 

Reply or Govel'lUlMDt 
The recommendations of tbe Committee are bein, strictly adhered to. 

On travelling, as against the budgetary provision of RI. 18.00.000. an 
amount of RI. 8.3 lakhs has been spent during the fint six months which is 
wen within the proportionate amount of RI. 9 lakhs. Efforts are beinl 
made to contain the expenditure on OT A within the votc:d limit of Rs. 10 
lalths. However, durin, the fllSt six months an amount of Rs. 6.3 lakhs has 
been spent. This is because of the bllb paid which were pending at the 
time of dOlin, of the last year. Similarly, in respect of petrol conllumption 
also the limit laid by the Ministry of Finance are being complied with. The 
Ministry will make all out efforts to contain tbe expenditure within the 
voted amounts. 
[Ministry of Petroleum & Natural Gas. O.M. No. G-2001111/94-Fin. I 

Dated: 9th November. 1994] 
RecollUDeDdation SI. No. 5 (pan No. 2.12) 

The Committee alao find that there arc several PSUs under the 
administntive control of the Ministry and lOme of them are quite bi, like 
IOC and ONGC which are in International Reckoning. In the context of 
overall economy in the petroleum sector the Committee recommend that 
Ministry should instruct these PSUs to effect economy in their operations 
in all possible areu. Some of such steps could be reduction in walltcful and 
avoidable expenditure on items like travcllin,. (including foreign villit') 
overtime allowance, exc:csaive use of vehicles, offic:c expenses etc. Neces
sary steps should be taken to evolve the ideal work culture 10 as to make 
them competitive. 

Reply 01 GOYUlUMDI 

Ncc:cssary instruc:tioaa have been iuued to the Public Scc:tor Undertak
ftp and other orpnisations under the administrative control of tbe 
Ministry of Petroleum A Natural Gu. A copy of these instructions is 
anoexed. 
iMinistry of Petroleum A Natural Gas. O.M. No. G-20011/l194-Fin. I 

Dated: 9th November. 1994] 
Com_II of die C ..... llI. 

Please 1ft para 9 of tbe Chapter I of the Report. 



No. G-3701111J94-95IFin. III 
Government of India 

MiRistry of Petroleum & Natural Gu 

ANNEXURE 

New Delhi, the 2nd August, 1994. 

To, 

1. Chief Executives of aD PSUs in the Oil Sector 

2. Director General of Hydrocarbons 

3. Executive Director, OCC'CHTIPCRAlOISD. 

4. FAclCAO, QIDB 

SUBJECT: Economy in PSU Operations. 

Sir, 

I am directed to say that Government have issued anstructions from 
time to time for exercisinl economy in votrious spheres of operations by the 
Public Sector Undertakings and Organisations and, it is hoped, these are 
being scrupulously followed. 

2. The Parliamentary Standing Committee on Petroleum and Chemicals 
(1994-95), in its Fifth Report, presented to the Parliament, hu in the 
context of overall economy in the petroleum sector, recommended that the 
public sector undertakings effect economy in their operations in all possible 
areas. Some such steps, u pointed out by the Committee, are reduction in 
wastefuJ and avoidable ex~nditure on items like travelling (inc:Juding 
foreign visits), overtime aliowance, excessive use of vehic:Jes, office 
expenses. etc. It hu also been desired that necessary steps should be taken 
to evolve the ideal work culture so as to make them competHive. 

3. You are. therefore, requested that necCSIBry steps may please be 
taken for immediate implementation of the recommendation by tbe 
Committee. mentioned above. 

s 



4. The receipt of this letter may please be acknowledged. 

Copy to: 
1. All lSi 
2. D.O. (Fin. I)/D.O. (Fin. II) 
3. Guard FilclFile No. G-34014120/90-Fin.lII. 

Yours faithfully, 
sdI-

(T.S. Baluubramanian) 
Oy. Sec:y. (Finance) 

Tele: 386 96S 

Recommeadatloa SI. No. , (pan No. 3.5) 

The Committee's examination has revealed that an Govt.'s pronounce
ments are not taken into consideration at the time of finalisation of 
Demands for Grants. One such glaring instance is the Southern Gas Grid 
which has been announced in and outside the Parliament in recent past. 
The Committee find that no provision has been made for the project either 
in the Demands for Grants or in Annual Plans of any of the Oil 
Companies for the year 1994-95. The Petroleum Secretary deposed ~fore 
the Committee that unless projects are finalised and approved. no !iuch 
provision Is made in the budget or demands. He. however. agreed that 
there was no difficulty in making provision in one of the· PSUs plan as 
there was no need to show it under demands. The Committee strongly 
recommend that some provision should be made for this project either in 
Demands or Annual Plan of one of PSUs in this financial year itself so that 
in the coming years this important project is not lost sight off. 

Action Takea 

The recommendation has been examined in consultation with GAIL. 
GAll does not foresee any expenditure on the Southern Gas Grid project . 
in 1994·95. For 1995-96, GAIL has proposed an outlay of R!i. 5.0 crorcs 
for the following scheme: 

"Studies relating to transportation and processing of natural gas to be 
imported including the Southern Gas Grid." 

It has been recommended to the Planning Commission for inclusion in 
tbe Annual Plan for 1995-96 in deference to the wishes of the Committee. 

(Ministry of Petroleum &: Natural Gas. O.M. No. G-20011/1194-Fin.l 
Dated: 9th November. 1994] 
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Recommendation SI. No.7 (para No. 4.9) 

From the details given in the Demand for Grants about five big projects 
under implementation by ONGC and IOC. the Committee find that there 
is huge cost and time over-runs in each of such projects. The CO!l.t estimates 
of Digboi Refinery Modernisation (IOC) were revised from Rs. 143.74 
crores to Rs. 346.34 crores, in case of Khandla-Bhatinda Project (IOC) 
from Rs. 917.55 crores to as high as Rs. 2391.84 crores. in case of 
Catalytic Reformer at Digboi (IOC) from Rs. 34.17 crores to Rs. 112 
crores, Catalytic Reformer at Barauni (IOC) from Rs. n.9S crares to 
Rs. 248.11 crores and in case of Neelam Oilfield Project (ONGC) from 
Rs. 2022.20 crores to Rs. 3541.85 crores. Apart from cost escalations there 
has been delay in completion of these projects ranging from 2 to 3 yean. 
From the above details the Committee cannot but conclude that the 
project planning and execution machinery in various PSUs need to be 
strengthened. The Committee therefore recommend that the project 
planning and implementation systems in all PSUs should be reviewed and 
the existing short-comings should be removed. The Committee would also 
like the Ministry to instruct its nominees on the Board of variou.4I PSUs to 
keep· a close watch on implementation of on-going projects so that there is 
no laxity in execution of the projects well in time. 

Action Taken 

The existing system of the project planning and the implementation of 
the projects in all the PSUs under the administrative' control of the 
Ministry of Petroleum &: Natural Gas has been reviewed in this Minilitry. 
The systems are in place in the PSUs to contain the time and cost over
runs in the implementation of the projects. However, instructions have 
been issued to these PSUs to -strengthen the mechanism of project pJanning 
and implementation of the projects so that the time and cost over-runs in 
respect of projects are eliminated as far as possible. 

Instructions have also been isslled by the Ministry to the nominees on 
the Board of various PSUs under the administrative control of the Minilitry 
of Petroleum & Natural Gas to keep a close watch on implementation of 
the on-going projects to avoid laxity in execution of these pr<;,ject!l. 

[Ministry of Petroleum & Natural Gas. O.M. No. 0-2001 Vl/94-Fin. I 
Dated: 9th November. 1994] 

Recommendation SI. No. 8 (para No. 5.4) 

The Committee regret to note that mere were as many as 'Z4' objections 
raised by the Audit on the-Accounts of the Ministry for the year 1992-93. 
The Ministry is reported to have initiated action to remove these 
objections. The Committee would like the Ministry to ensure that all audit 
objections are resolved/rectified so that these laeune do not re-occur in 
future. Needless to point out that accounting system should be ali per the 
procedure prescribed by the Ministry of Finance and C & AG in!ltructions. 
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RepIJ of GoftnmIeaI 

Immediate Ktion was takea for submiJlion of an the information! 
records to the Audit for lettlement of audit objections. As a result. out of 
24 objections, 19 have already been lettled. For the remain in, S, replies! 
records bave been IeDt to the Audit. 

All concerned have abo been advised to strictly comply with the 
observations of the Committee that the accoUDtina system should be u per 
tb. procedure prescribed by tbe Ministry of Finance and CAAG's 
instructions. 

[Ministry of Petroleum A Natural G... O.M. No. G-20011/l194-Fin. I 
Dated: 9th November, 1994] 



CHAPTER In 

RECOMMENDA nONS WHICH THE COMMI1TEE DO NOT 
DESIRE TO PURSUE IN VIEW OF GOVERNMENT REPLIES 

Recommendation SI. No. 1 (Para No. 1.14) 
The Committee note that as against the approvcd plan outlay of 

Rs. 12920 crores for 7th Five Year Plan for the Petroleum Sector. the 
actual expenditure was higher by 26% i.e. Rs. 16326 crore~. The approved 
outlay for 8th Five Year Flan (1992-97) for petroleum sector ha~ ~ecn 
fixed at Rs. 26.552 crores. The Committee. however. find that thi~ 
allocation is not sufficient even for the first 3 years of the plan i.e. 1992·93. 
1993-94 and 1994-95. In this connection the Petroleum Secretary informed 
the Committec that proposals of various projects amounting to further sum 
of Rs. 5000 crores have bcen approved by the Planning Commission and 
the same have also bcen submitted for Cabinet approval. Sincc the funds 
of .this magnitude arc 10 be mobiliscd by the concerned PSU!I either 
tfirough their internal resources or through commcrcial borrowings. thc 
Committee feel that these should have been included in the original plan. 
Accordingly. the Commitlce recommend that realistic pl~n alloc<l!ions 
should be made in the Five Year Plans so that implementing PSUsiother 
agencies are also to plan and execute their projects in time. This will not 
only help in creating additional production capacity in time but in !laving 
the scarce money by reducing the cost over-runs which take place due to 
not taking up the projects in time. 

Reply of Government 

-The Ministry of,Petrolcum and Natural Gas had proposed an outlay of 
Rs. 53194 erores for the Eighth Five Year Plan against which an outlay of 
Rs. 26.552 crores was approved. Notwithstanding overall resource con
straints for sectoral allocations. Planning Commission provided required 
outlays for all ongoing' projects to ensure their timely comple'ion. 
However. new projects were provided with lower outlays/token provisions 
by Planning Commission with the assurance that adcquate provision for 
plan outlay will be agreed to at the appropriate time depending on the 
progrcss of thc projcct. 

The Eighth Plan approved outlays for the Petroleum Sector were at 1991 
prices and exchange rates. The requirement of Annual Plan OUllays has 
increased sharply mainly due to: 

(i) The devaluation of Rupee and introduction of full convcrtihility 
which has increased the cost of the projects having large foreign 
exchange components; 

9 
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(ii) Inclusion of projects in the Plan for implementation by PSUs 
whie:h were: envisaged for joint venture: route earlier; 

(iii) Inclusion of many new projects in the Plan for which smalVtokc:n 
outlays existed in the Plan; 

(iv) Time and cost over-run due mainly to delinking of the projects 
from external financing. 

I 
However, 'irrespective of Eighth Plan approved outlays much higher 

outlays have been provided in the Annual Plans to funy take care of the 
financial requirements of all life-line projects. No major project hall either 
been dropped or slowed down because of initial lower rlan outlay 
provision. 

It has been submitted on behalf of the Planning Commi5.~ion that "it 
may not Dlways be feasible to provide realistic plan allocation~ at the ~tart 
of the Plnn on nc~ount of (i) overnll nssessment of finnncial re~ourees 
Dvailable and (ii) compeling clnims between different sector.; of economy 
including 50cial seclors. for funds. In addition the outlay~. which are 
approved al Ihe slart of Plan nrc based on costs and exchange rates at that 
point of lime and both Ihese parnmelers change during the rlan imrkmen
tDtion leading to higher netual requirement of funds." 

(Minislry of Petroleum & Natural Gas. O.M. No. G-2001111194·fin. I 
Dated: 9th Novemhcr. 1994] 

RKClmmendation SI. No. 3 (Pan No. 2.10) 

The I:xaminatioll of Ihe Demands for Grants of the Mini!>try hy the 
C'ornrnillcl: h:!!' ren'all:d Ih"l the budgel allocation!> to the Mini!>try under 
Ihe Demilnd~ fur Grants hardly renc~t the size aR(l magnitude of the 
pclrulcum sector. As ag'lill!'1 Ihe Annual Plan of Rs. 12252 crores for Ihe 
varillu~ PSUs under Ihe MiniMry for Ihe year 1994-95. the budgelary 
support i!> only Rs. 135.90 crores which is little over 10/0 of the Annual 
Plnn outl,IY. The Committee also note that the total Demand provisions 
have clime down from Rs. 332.63 crores in 1992-93 to Rs. 269.18 crores in 
1~J3·1)4 and further to Rs. 138.65 crores in 199+95. Out of this 
expenditure for Ihe Secretarial Services i.t. Salary etc. for the Ministry's 
slaH conMilute Rs. 2.60 crores in 1992·93. Rs. 2.79 crorcs in 199J-94 and 
Rs. :!.75 crores in 1994·95. The major component is loan for explorntion 
,101.1 pruduction whidl has come down from Rs. JOO crOfcS in 1992·9J to 
Rs. ~.m ,'rorl:S in II)t)J·9~ and further to Rs. lJ2 crores in 1994-95. A~ for 
relilld 11'" in lo'lIl!, fur exploration and production activities. the Secretnry 
PClrukll1ll depuscd befllre Ihe Commillee Ihat earlier foreign loans like 
World Bunk Lonns used to be routed through the Ministry. This procedure 
hus dlOlnged and nuw concerned PSU's could rai.~ their requirement from 
wilhin and outside Ihe counlry, He also 5taled that in the year.; to come 
such prll\'i~ions will nOI be Ihere in Ihe Budgel. The Commillee note that 
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PSUs arc under administrative control of the Ministry and performance 
of these PSUs is being reviewed periodically through review meetings. 
Government nominees on the Board of PSUs are required to provide 
necessary feed back to the Ministry about the functioning of PSUs. 
The Committee also find that Ministry'S representatives take part in 
the negotiations held for arranging loans from world Bank and other 
international agencies. To ensure aceountability of PSUs to Parliament 
and for better transparency of the financial status of PSUs. the Com
mittee desire that the earlier system of showing loans etc. in the 
Demands of the Ministry should be continued. The Committee would, 
however, like the Ministry to do away the earlier systems of providing 
money to the concerned PSUs on reimburse basis. A new system 
should be evolved wherein the loan money could be given directly to 
PSUs- so that particular projects could be taken up without any finan
cial constraints." 

Reply or Government 

Demands for Grants reveal the magnitude of Budgetary support to 
the Ministry and the PSUs under it. In general. the .Demands for 
Grants of the Ministry of Petroleum &. Natural Gas renect the sec
retariat expenditure of the Ministry. allocation of funds to OIOll if 
any, and relending of external loans to PSUs. if any. Since the PSUs 
under the MOP &. NG do not require budgetary Support (or imrle
menting their plM! projects. the size and magnitude of the plan outlay 
of the petroleum sector does not get reflected in the Demands for 
(irants. 

The Budgetary support to PSUs under MOP &. NG. renected in the 
Demands for Grants from 1992-93 to 1994-95 and cited in the report. 
pertains to the relending of external loans to PSUs which were routed 
through the Government Budget. The provision is coming down 
because the loans are coming to a close and almost the last instalments 
are being routed through the Budget and the Committee has correctly 
observed that in years to come there will be no budget provision for 
this purpose because, in future. the loans (rom multinational agencies 
&. bilateral borrowings will not be routed through Budget. . 

The Committee has further desired that to ensure accounlahility of 
PSUs to Parliament and for bCller transparency of the financial status 
of PSUs the earlier system of showing loans. etc. in the Demands of 
the Ministry should be continued. At the same time. they have desired 
that the earlier system of providing money to the PSUs on rcimhurse
ment basis be discontinued and loans be given to PSUs directly (hy 
lending agencies). In this context, it is pointed out that ali per Ministry 
of Finance O.M. No. F.l (26)-B(AC)/93. dated 2.4.1993 revised proce
dure has been laid down by the Ministry of Finance effective from 
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1.4.1993 that all future borrowings from the multilaterallbilateral agencies 
by the PSUs of the Centre would be direct (without GOI intermediation) 
on the terms as agreed mutually between the borrower and the lender and 
approved by Government of India. 

To ensure accountability of PSUs to Parliament and for better tranllpa· 
rency of financial status of PSUs, the Annual Reports and Audited Annual 
Accounts of PSUs are laid on the Table of both the Houses. 

(Ministry of Petroleum & Natural Gas. O.M. No. G·2001 VI.J1}4·Fin. I 
Dated: 9th Novemher. 1994] 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY 

THE COMMITfEE 

-NIL-
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CHAPTER V 

RECOMMENDATION IN RESPECT OF WHICH FINAL REPLY OF 
GOVERNMENT IS STILL A WAITED 

NEW DELIII; 

Ap,i/18. 1995 

Chail",28. 1917 (Saku) 

- NIL-
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SRIBALLAV PANIGRAHI. 
Chairman. 
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APPENDIX I 

MINUTE.!' 

STANDING COMMITIEE ON PETROLEUM & CHEMICALS 

(1995-96) 

Third-Sitting 
(17.4.95) 

The Committee sat from 11.00 hrs. to 11.45 hJ'5. 

PRESENT 
Shri Sriballav Panigrahi - Chairman 

MEMBERS 

Lak Sabha 
2. Dr. Ravi Mallu 
3. Shri Sant Ram Singla 
4. Shri c.P. Mudalagiriyappa 
5. Shri V.S. Vijayaraghavan 
6. Dr. Laxminarain Pandey 
7. Shri lanardan Prasad Misra 
8. Shri Rameshwar Patidar 
9. Shri Surya Narayan Singh 

RajYlI Sabha 
10. Shri E. Balanandan 
11. Shri Mohd. Masud Khan 
12. Shri Pasumpon Tha. Kiruttinan 
13. Shri G.Y. Krishnan 
14. Shri Surcsh Pachouri 
15. Shri lagdish Prasad Mathur 
16. Shri V. Narayanasamy' 
17. Shri Chimanbhai Hanbhai Shukla 
18. Shri Balbir Singh 
19. Shri S.S. Surjewala 
20. Shri Dineshbhai Trivedi 

SECRETARIAT 
Shri Brahm Dutt - Under Secretary 

The Committee considered the draft report on action taken by the 
Government on the recommendations contaIOed in the 5th Report of the 
Committee on Demands for Grants 1994-95 relating to the Mini!ltry of 
Petroleum and Natural Gas. After some discussion the Committee adopted 
the Report. 

2. The Committee also authorised the Chairman to finali!le the Report 
after factual verification by the Ministry of Petroleum & Natural Gas and 
present the same to ParlIament. 

The Committee then adjourned. 
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APPENDIX II 

(Vide Para 4 of the Introduction) 

Anlllysis of the Action Tllken by Government on the rtcommmdQtions 
contained in the 5th Report of the StQnding Committee on Petroleum o!,d 
Chemicau (1994·95) (Tenth Lok SQbho) on Demond for Gronts 1994·95 

relating to the Ministry of Petroleum & NoturQI GIB 
I. Total number of recommendations 8 

II. Recommendations that have been accepted by the 
Government (vide recommendations at 51. No. 2 and 
4 to 8) 
Percentage to total 

III. Recommendations which the Committee do not 
desire to pursue in view of the Government's reply. 
(vide recommendations at. 51. No. 1& 3) 
Percentage to total 

IV. Recommendations in respect of which reply of 
Government has not been accepted by the 
Committee. 
Percentage to total 

V. Recommendations in respect of which final reply of 
Government is still awaited. 
Percentage to total 

16 

6 

75% 

2 

25% 

Nil 

Nil 
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